CEMTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH
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Wedneaday this the ¢th Jday of March, 1996,

CORAM

THE HOWU'ELE MEROIUSTICE CHETTUR SANKAFRAL UIAIR, VICE CHAIRMAU

THE HOII'ELE MR. F.V.VEIKATAKRIZHIIALL, ADMINISTRATIVE MEMEEER

P.M.Jayadevan,

Sub Post Master,
Vatanappally Post Office,
residingy at Pallikadavath,

‘Maduvil FKara, Vstanappilly. e e o Applicant

.(By Advocate Mr. P.Ramakrishnan)

Vse.
1. Tnion of India, represented by the
Director General, Deptt. of Posts,
New Delhi. '
2. The Post Master General,

Central ReJion,
zochin-&32016,.

(W8]
.

The ZSenior Superintendent of Fost Offices
Trichur Division, Trichur. e Responients

(By Advocate Mr.Varjhese F. Thomas, ACGEC)

The application having been heard on ftk March, 1996, the Tribunal

cn the same day delivered the following:

ORDER

CHETTUR SAHKARAN MAIR(J), VICE CHAIRMAN
- Applicant challenges A7 ovder Ly which he was "requested
to credit the amount of E3.25007- in the rost Office account". Indira

Vikas Fatra ta the fase value of Rs.2500/- was last and zgainat the

lozs thiz requsst was made.

-

le Standiny counsel for respondents aubmits that A7 oontains

only a rejuest and that therz is no ordetr vet to enforce any demand.

We record the submission.
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3. If proceedings are taken to enforce the request under

applicant will be free to seek appropriate remedies.

4. Original application is disposed of as aforesaid. No costs.

Dated 6th day of March, 1996.

djwww 4 HQ"‘LO‘VQ‘V‘V‘QIY
P.V.VENKATAKRISHNAN CHETTUR SANKARAN NAIR(J)
' ADMINISTRATIVE MEMBER VICE CHAIRMAN

ks63.
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 LIST OF ANNEXURE

1. Annexure A7: True copy of letter No,F1/Misc-10/93-94
dated 8.1.1996 from the 3rd respondent to the Applicant.:
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